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' 	 CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALORE 

DATED THIS THE 17T4 OAf LF AUGUST, 107 

Hon' ble Shri ,Justice K.S. Puttasuamy, Vice—Chairman 
Present: 	 and 

Honble Shri P. Srinivasan, Member (A) 

REVIEI.J APPLICATION NO. 93 10/19B7 

Union of India 
reresented by its Secretary, 
Ministry of Communications, 
Oak Tar Bhavan' 

New Delhi, 

The SuDerintenTiing Eng near, 
P & T Civil Circle, 
176, 1 Main Road, 
Banyalore. 

The Director—General, 
Posts & Telegraphs, 
New Delhi. 	 .... 	Applicants. 

(Shri D.V. Shylendra Kumar, Advocate) 

v. 

1. R. Ganapathy, 
Son of late K.S. Rarnasuamy, 
Asst. Engineer, 
P & T Ctvil Sub—Division, 
III, Telecom 8uldinLj Comoound, 
Basaveshuara Circle, 
Ban yale re—i 

2. L.L. Kul<arni, 
5/0 late K. Lakshrnana Reo, 
Asst. Surveyor of Jorks, 
P I I Civil Circle, 
176, 1 Main Road, 

.... 	Respondents. Bangalore-20.  

(Shri S. Ranganatha Jo.Ls, Advocate) 

This application having come UD for hearing to—day, 

Vice—Chairman made the following: 

OR D ER 

As the aopliants have souyht for a review of an order 

made in two applications, this review aplication should be 



treated as made in both tre cases. We therefore direct 

the office to jive one more nunoer to this review 

anolication. 

2. 	In these applications, the aplicants who were 

the resoondents in A.Nos. 1433 and 1434 of 1936, have 

souht for a review of ,a common order made by this 

Tribunat in the said aDplications holding that t;ie 

respondents herein, who were the appiLcants were entitled 

to the benefit of F.R. 22—C. 

. 	 We have perused the order and heard Shri D.V. 

Shailendra Kumar, learned counsel for the applicants, 

and Shri S. Rananath opis, for the respondents. 

In reality and substance, the annlicants are 

asAny us to examine the order of this Tribunal, as if 

we are a court of aoealand come to a different conclusion 

than the one already reached which is imrDermissible in a 

review aP:)licat ion 

We see no merit tn these anpilcations. We therefore, 

reject bhern. But in the circumstances of the cases, we 

direct the Parties to beai their own costs. 

j4 
\iice—harma Member (A) 
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REG ISTERED 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

Cornmerci'l C101 plex(BDA), 
Indiranaqar, 

	

Bangalore 	560 038 

Dated : 

REVIEW APPLICATION N0S93&111 	I8 
IN APPLICATION NOS. 1433 & 1434/86(1) 

W.P. NO  

Applicant 

Secretary, N/c CammunicaticDna & 2 Ore 	V/s Shri R. Ganapathy & another 

To 
1. The Secretary 

MiniEtry of Communications 
Oak Tar Bhavan 
New Delhi - 110 001 

4. Shri D.V. Shailendra Kumar 
Central Govt. Stng Counsel 
High Court Buildings 
Bangalore - 560 001 

The Superintending Ernjinosr 	
5. Shri R. Ganapathy 

Asst Engineer 
P & I Civil Circle  
176, 1st Nain Road 	

P&T Civil Sub—Division 

Bangalore - 560 020 	
III, Telecom Building Compound 
Basaveahwara Circle 

The Directcr General 	
Bangalore - 560 001 

Posts & TelegraphS 	6. Shri G.L. Kulkarni 

New Delhi 	 Asst. Surveyor of Works 
P&T Civil Circle 

Subject: SENDING COPIES 	P  S76ED BY T
It Nain Road Bangalore - 20 

HE BE NH 

Please find enclosed herewith the copy of ORDER/S*'/ 

passed by this Tribunal in the above said Review 

application on -____ 	- - - 

End : as above 

7, Shri S. Ranganatha Joic 
Advocate 
36, 'Vagdevi' 
Shankara puram 
Bangalore - 560 004 

DEPUTY REGISTRAR 

(JUDICIAL) 

R cEi Vi L CJc 

/ liay 



CENTRAL ADfINI5yRAyIJE TR I3LJNAL 

BANGALORE 

DATED THIS THE 17TH DAY F AUGUST, 1937 

Hon' ble Shri Justice K.S. Puttaswamy, Vice-Chairman 
Present: 	 and 

Hon' bis Shri P. Srinivasan, Member (A) 

REVIEW APPLICATION NO. 9311'1/1987 

Union of India 

reresented by its Secretary, 
Ministry of Communications, 
Da Tar Bhavan' 

New Delhi. 

The SuDerinteniin Enineer, 
P & T Civil Circle, 
176, r Main Road, 
Banalore. 

The Director-General, 
Posts & Teleraph, 
New Delhi. 	 ...• 	APOlicants. 

(Shri D.V. Snylendra Kumar, Advocate) 

'I. 

R. Ganapathy, 

Son of late <.3. Famasuarny, 
Rest. Enineer, 
P & T Ctvil Sue-Division, 
III, Telecom BuLldn Compound, 
Ba save shwa ra Circle, 
Ban a lore-i 

CIL. Kul<arni, 
S/c late K. Lakshrnana Rao, 
Asst. Surveyor of Jcrks, 
P 	I Civil Circle, 
176, I Main Road, 
Bana1cre-20. 	 .... 	Resjondents. 

(Shri S. Rananatha Jois, Advocate) 

This application havinL, come uo for heariny to-day, 

! Vice-Chairman made the following: 

OF D E R - 

S.  - 	
As the aeclicants have sount for a review of an order 

made in two applications, this review anolication should be 

/ 
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treated as made in both toe cases. We therefore direct 

the office to dive oe more nuioer to this review 

a3 ci icat ion. 

2 • 	In these applications, the aDplicant S who were 

the rescondents in A.Nos. 1433 and 1434 of 1936, have 

souht for a review of a common order made by this 

IriounaL in the said aeplicatjons holding that the 

respon-ients nerein, uhc were the apolicants were entitled 

to the benefit of F.F. 22—C. 

We have cerused the order and heard Shri D.V. 

Shailendra Kumar, learned counsel for the applicants, 

and Shri S. Rananath 3ois, for the respondents, 

In reality anTi substance, the aenlicants are 

asin us to examine the order of this Tribunal, as if 

we are a court of aoeeai and come to a different conclusion 

than the one dread, reached uhicn is imnermissible i a 
(• 

 

review aDdjcation. 

We see no merit in these aeplications.We therefore, 

reject them, But in the circumstances of the cases, we 

ti 	
direct toe Parties to beer their own Costs. 

cç 

I icer airma 

EPLJTY REGITRAR 	
) J 	 J33A1IVETRIBIJNA 	

(j/ 
BAGALOE 
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Y 

Member (A) 


